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THE MINISTER OF PARLIAMEN­
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH):  So far as the debate on 
the approach to the fifth plan is con­
cerned, we propose to provide for a 
discussion on it on the 15th and 16th 
May. We will see whether this time 
is enough.  If it is not enough, the 
Business Advisory Committee can de­
cide and allot more time.  We are 
not shutting out any discussion.

About the Pay  Commission’s Re­
port, I shall convey to the Finance 
Minister the views expressed by the 
hon.  members  and 1 am sure the 
Finance Minister will give due consi­
deration and do whatever is appro­
priate.

So far as drinking water is con­
cerned, it is not a piece of legislation 
that is coming up next week.  If an 
appropriate motion is sent to the hon. 
Speaker, it is for him to consider it.

About the Supreme Court judgment 
and connected matters, I shall place 
it before the Law Minister.
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SHRI K. RAGHU RAMAIAH:  I
shall communicate  that also to the 
concerned minister.

SHRI S M. BANERJEE:  The dis­
cussion on Pay  Commission  report 
should be at least for 10 hours.

MR. SPEAKER:  We will decide
it in the BAC.

13.24 hrs.

MATTERS UNDER RULE 377

(i) Scarcity of Foodgrains,  Coal 
and Water in Bihar
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(ii) Arrest of Shri Jambuwant 

Dhote, M.P.

SHRI DINEN BHATTACHARYYA 

(Serampore):  Sir, with your  per­
mission, I  want to raise a very  im­
portant issue in  which you will  also

be interested.  One of the hon. Mem­

bers of this House, Shri Dhote, was 

arrested on the 26th under the MISA, 

which has been struck down by ttie 
Supreme Court.  It has appeared in 

all the papers.  In spite of all this,


